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 CENTRAL ADMINISTRATIVE TRIBUNAL
ERNAKULAM BENCH

Qere 2/94

Monday, the sixth day of June, 1994

HON'BLE MRe Ne DHARMALAN (J)
FHON*BLE - MRo $o KASIPANDIAN (A)

Ge Narayanan Nair

S/0 Govinda Xurup

EDBPM, Vazhamuttom P.0.

Tharamel, Omallur Applicant

By Advocate Mre MeRe.Rajendran Nair
VSO

le Sr. Supdte. of Post offlces
Pathanamthltta

2. Unicn of Indie represented by a
Secretary te Governuwent,
ministry of Communications , '
New Delhi ‘ Respondents

By Advocate Mre T.P.M.Ibrehim Khan, ACGSC -

ORDER

Ne DHARMADAN (J)

At the tiwe when the ciase céme up for tinal hesring

it is supwitted by the learned counsel for applicent that

the case is cOvered‘by the judgwent of this Tribunal in

OeAe 610/88, O.A. 682/92 and O.h. 719/92.

26 vRespondentS‘have stated that they could not file

any SLP against the decision o £ this Triounal in Q.A.

610/88; put in J.dentlcal cases O.A. 682/92 and O.A. 719/92
. Speciel Leave Petiticns are pending before the Supreme _

‘Court and the judgient in those cases have been sStayede.

3e Applicant filed this appiication under section 19 et

- the Adwinistrative Tribunals' Act for a direction to grant

hiw reliet on military pensién‘and DeA. On his allowances

and dlsparse the smount ot Dvo with interest at 18%‘ per

ANt e
4 This Tribunal in & nuwuwwer of siwilar cases allowed
the preyer tor grant of relieft on wilitery pension with

appropriate direction. .The stay order issued py the
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Supreme Court appiies only to the parties in thosecases{
Heowever, the decision 1s pinding on‘ﬁhés Tribunal so leng
as it is not set aside, 6Ver-ruied or mopdified py the
Supreme Courte. The respondehts‘have'nc Cése t hat the
sbove directions are either set aside @i‘u@dified tilld
NoWe |
S5 Accordingly, vwe toll@w‘@ur earlierrjudgments and
declare that the applicant is entitled to relief on
wilitary pension and DeAe on his allewances aS EDBPMe.

The directions shall be cowplied with within a pericd

of tour wonths trow the date of receipt of this order.

" Be The eriginal application is allewed on the above
lines;

e There shall te no order as to costse. ' .
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